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JUDGEMENT (CRAL)

(Hon'ble Mr, Justice V,S., Malimath,
Chairman)

Ue do not find any good ground to initiate action under
the Contempt of Courts Act having regard to thg clear observations
made in the judgement, Tﬁe complaint in this case is that
the directions given by the judgement of the Tribunal hgve not
been complied with, The relief claimed by the petitioner was .
not granted by the Tribunal’being satisfied that the pafitioner
has failed to make out any casa._ After saying so, the Tribunal
said that if the petitioner now approsches £he authority, they
may consider his suitability for being included in‘the-L;ve

Casual Labour Register in accordance with the circulars and

. instructions issued by them, The representaztions made by the

petitioner subsequent to the judgement of the Tribunal would

not give them a right for being included in the Live Casual
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Lapoﬁr Registar fér the reascon that a date had been fixed

for the purﬁose for inclusion in the said register.\ It

is in this packground~that Shri Sanjeav Nadan, learned counse

for the petiticnsr, submitted that irrespective of the

last date fixed feor inclusion in the Live Casual labour

Repister, the guitability of the petitioner should have Eéen

examined for inclusion in the said register, We do not find

ig‘possibls ta accede to this reguest, After holding that

the peﬁitioner has neo case for grant of relief, the

Tribunal'has observed that if the petitioner now makes

a reqdeat, it may be considered in accordance with the

‘orders governing the subject, There is nothing to

indicats that the conditions stipulated in the orders shoqldi

be ignored sa far as the pstitiorer is concerned, Ue,
ﬁﬁerefore, see no geod ground to take action under the

v Contempt of Courts ﬁctf Contempt of Courts proceedings

are accordingly dropped,

(S LGUWRUSANKARAN) (V.S MALTFATH)
MEMBER {A) CHATRMAN
14,2 ,1692, 14 .2,1992,
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